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QUESTION
WILFUL DEFAULTERS

1295: SHRIA.P.JITHENDER REDDY:
Willthe Ministerof FINANCEDbe pleased to state:

(2) the totalnumberof loans and the totalamountof loans writtenoff since the start of fiscal yeas
2017-18;

(b) the numberof writtenoff loans and the total amount of writtenoff loans belongingto wilfu
defaulters;

(c) whetherthe Governmenthas any plans of makingwilfuldefault a criminaloffence, if so, the
detailsthereofand if not, the reasons therefor;and

(d) whether the Government has any plans of constitutingany Committeeto act as oversigh
committeefor Non-PerformingAssets, if so, the detailsthereofand if not, the reasons therefor?

ANSWER
To be answered by
THE MINISTEROF STATEIN THE MINISTRYOF FINANCE
(SHIV PRATAPSHUKLA)

(): As per data received from Public Sector Banks (PSBs), a total of 2,94,832 loan accounts with
aggregate amount of Rs. 7,645 crore have been written-off in the financial year 2017-18, til
September2017.

(b): As per data received from PSBs, 38 loan accounts of wilfuldefaulters,amountingto Rs. 516.04
crore,have been written-offin the financialyear2017-18, tillSeptember2017.

(c): Reserve Bank of India (RBI) Master Circularon wilfuldefaulters,dated 1.7.2015, addressed to
banks, provides that legal process, wherever warranted,against the borrowers/ guarantorsand
foreclosurefor recoveryof dues should be initiatedexpeditiouslyand, further,that the lenders may
initiatecriminalproceedingsagainst wilfuldefaulters,wherevernecessary. Therefore,no proposalfor
makingwilfuldefaulta criminaloffence is presently under consideration.

(d): Arrangementsfor overseeing structuring/resolutionof stressed assets, which include Non-
PerformingAssets, exist under the aegis of RBI. An OverseeingCommittee(OC) was set up as part
of Scheme for SustainableStructuringof Stressed Assets (S4A) to review the processes involvedin
preparationof resolutionplan for reasonablenessand adherence to provisionsof the guidelinesof
the S4A scheme. Banks, with the concurrenceof OC, may also refer other cases of resolutionof
stressed assets to OC. OC is also mandated to review resolution of cases where the aggregate
exposure ofthe bankingsector to the borrowingentityis greaterthan Rs.500 crore.



